
ACT No. XX OF 1861. 

(Receiged the assent o f the  Governor Genera2 o n  the 24th July 1861.) 

An Act to amend Act XXV o f  185 8 ( f i r  appointing Hunicipal Conzmissioners 
and for raising a F u n d  for IWunicipalpurposes in the T o w n  o f  Bombay). 

Preamble. 
WHEREAS it is expedient to amend Act XXV of 

1858 ; I t  is enacted as follows :- 

I. It shall be lawful for the Governor in Council of Bombay to remove 

Removal of an elected from office any Municipal Cornmissioiier elected or who 
~~unic ipa l  Commissioner. may hereafter be elected by the Justices of the Peace i n  
Sessions assembled, if the said Justices in Sessions assembled shall recommend 

vacancy so occurring such remova.1. I n  the event of a vacancy occurring by 
how to be filled np. such removal, the Justices shall, as soon as convenient, 
elect a person to supply the vacancy until the next triennial election. 

11. So muchaof Section X of Act XXV of 1858 as prescribes that the 

Annual rate how pay- anrr'ual rate thereby imposed shall be payable in quarter- 
able. ly instalments is repealed, and it is hereby enacted that 
the annual rate imposed by the said Section upon houses, buildings, and tanks 
in the Town of Bombay shali be payable by tile owners thereof by yearly pay- 
lnents or by quarterly installnents as the Governor in Council, by a Notificatioil 
to be published in the Covernlnent Gazette bef'ore the commencement of the 
year -11 ~vhic!~ SUC~I mte is to  h a ~ e  effsct, shall think fit tc! yequire the same to 
be paid. 

111. In 

~'I:ICTC $1 7 3 ~ ~ ; ~ .  <k 



k 
, ACT No. X X  OF 1861. 
F 
! 111. In  addition to the Town Duties leviable under the said Act, the 
I 

k L e ~ y  of 
following ~ u t i e s  shall be levied in respect of the articles 

B 
i TOW] Duties. hereinafter mentioned when the same are imported from 
K any place into the Town of Bombay aild are iiltcnclcd for use therein, (that is 

Rs. As. Pie. 
............. Bricks.. 7 , 2 

O 3  per tl~ousand. ................ Tiles, 7 ) 2 05  

The said Duties shall be deemed Town Duties within the provisions of the 
said Act, relating to Town Duties, and shall be levied and collected accordingly 
by and under the management of the Cornmissioner of Customs of Bombay and 

t 
C his Subordinate Officers, and shall be paid into the General Treasury to the 

6 t 
credit of the Municipal Commissioners. 

b 
t IV. If it appear to the Commissioner of Customs of Bombay that the 

nrvn ~~t~ lnay be amount of Town Duty leviable in respect of any articles 
levied subsequently if not 
ascertainable at time of cannot be ascertained at the time of importation by reason 
importation. that the whole of the articles may not be intended for 

E' 
k consumption or use within the Town pr for any ocher reason, it shall be lawful 

for the said Commissioner to levy and collect such amount at any subsequent 
period. 

V. The Port of Bombay shall, after the passing of this Act, be held to 
be a Warehousing Port within the meaning of Act X X V  

Port of Bombay to be 
deemed a Warehousing of 1836 so far as regards the Warehousing of Timber ; and 
Port  as regards Timber. the provisions of t'he said Act, so far as the same are ap- - 
plicable, shall be applied to the Warehousing of Timber in the said Toivn. In  
the construction of this Act and of Act XXV of 1836 in conjunction with this 

Construction of Act Act the Import Duty in Act XXV of 1836 shall be con- 
xsv of 1836. strued to mean the Town Duty leviable on Timber under 

Act XXV of 1858. 

TTI.  If the TGIV!I Duty leviable under the. said Act 11pon Timber is not 

[ paid at the time of ii~~portation, the Tilnbcr inay be Ware- 
IYarelionsing of Timbe~ 

& not l~a~i i16  ~ o ~ i i  p ~ t y  a t  ~ I O U S C C ~  or ~1~1)o~itccl in SOUIC plnce of sec~wity to bc 
tiiiie of ii~ilioi i.iit;oii. :ippointcd or  : ~ ; ~ ~ , ~ o u e d  by the snirl Co~nmiesione~ of Cus- 

I 

t o ~ l s .  t 
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toms. Such Warehouse 01. place shall be deemed a public Warellouse witllin 
the meaning of Act XXV of 1836, and the importer shall pay the Town Duky 
on tlie said Timber on its removal from such Warehouse or place for consump- 

- 

Re~nission of Town Duty 
tion in the said Town. When Timber so Warehoused or 

on re-exportation of ~ I I -  deposited is re-exported to any place beyond the limits of 
I--.. 
UGK. 

the said Town, the whole of the said Town Duty shall be 
remitted. 

VII. This Act shall take effect on and from the 1st day of September 

o~~~~~~~~~~~ and con- 1861, and shall be read with and taken as part of the said 
structiou of Act. Act XXV of 1858. 


